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3/10.04.96 
	 - Shri •.L.paswan, Registrar I/c 

••••••. 

it appears from the Scrutiny Report that 

the application js free from detects. Accoding1y, 

let it be registered aria listed before itonble 132t1-,- 
on 15.04.1996 for hearingon admissiori 

ian) 	i 
0 	 t,rar 

: 

	

4/16.04.96 	Couns'l for the applicant : Shri S.N.Tiw&ry  

	

Hedrd Shri .N.Tiwary, learned courise 1 for 	r 
the applicant. Admit. Issue notices to the responnts 	1 
retunable within six veks with a coçy in k advarr2e 
to the learned counsel for the applicant for filing 

I rejoinder, if anj. Place it before Registrar for completion 
: 	 I of p1 eadings on 03 • 06,1996. 	

GL 
Vrma) - Ivie 

5/4.6.96 	Shri M.L.Paswan, Registrar I/c 

Shri K.P.Mishra, Junior Counsel 
to Shri S.N.Tlwary, learned counsej for the 

applicant is present. WS, has not been filed. 

List on.  5.7.96 for filing W.S. 

SF 
	

I'.L.Paswa ) 
I 
	 Registrar 1/c 

L 
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0 
it 

S. 

6/5.7.96 	Shri M.L,Iaswan, Registrar /c 

None appears W.S. has  not 

been filed. List on 26.7.96 for filing W1  

4. 
M.L.PasWan ) 

SKS 	 Registrar I/c 

7/26.7.96 	

Shri M.LJ'aSwan, Registrar I/c 

Shri K.P.Mishra, counsel for the 

applicant is present. rtices have been served 

on the Sr.Standing Counsel. W.S. has not been 

filed. List on 4.9.96 for filing W.S. 

M L.Pas an ) 
SYS 	 Registrar I/c 

P 

1. 	 . 

(1 



PKL 

Sri • $ • P • Si nha, Dy. Regi stra r i/C. 
.. S. 

The learned, counsel for the applicant is present. 

Respondents are 'unreprdsented, W/s has not been filed. Put 

up on 4,11.96 for filing the W/s. 

S.P.Sjnha) 
Dy. Registrar I/C 

Sri. M. L. Paswan, Dy, Registrar. 
S.. 

The learned counel for the applicant i,s present. W/s 1  

has not been filed. Let 6.12.96 be fixed for filing the 

W/. 

( M. L. Pasan ) 
Dy. Registrar 

9/1 .10 • 96' - 

PKL 

10/4.11.96 

t5k-- 	ç. 

11/6. 12. 1996 

NP&. 

12/8.1. 1997 

Mr.K.P.Mishra, learned cinsel for the 

appliccnt is present.' W/s has been filed on 

beha if of the respdndent. Rejoinder has  not 

been filed. Put up on 8.1.1997 foi filing Rejoinder, 

ifany. 	, 

IL.Paswan ). 
Registrar I/c 

ahri S. N. Tiwari, learned counsel for the 
is present.. None for the respondents. W/s has been 

filed on bha1f of the respondents. Rejoinder has 

not been filed The learned coure1 for the applicant 

prays for ten days further time to file rejoinder. 

Put, up on 20.1.1997 for filing Rejoinder, if any. 

( M.L.Paswan ) 
Registrar I/c 



MPS. 

13/20. 1. 1997 	 Shri S.N.Tjwarj, learned counsel fdr the 

applicant is p resent. None for the respondents. 

W/s has been filed on behalf of the resondents. 

The learned counsel prays for tine to file rejoinder. 

/ 	Prayer a liowed. Put up on 3. 2. 1997orrejoinder. 

, Sinha 
Dy. kgistrar i/c 

14/3.2.19'7 

	

	 None f or the parties.  W/s  has air 4 dy been 

filed. Rejoindet, has not been •filedthui sufficient 

time was given. In the circumstances, let the case  be 

listed before the Hon1 ble Single Bench orj direction 

on 7. 2. 1997. 	
I 

( S.1±nha  ) 	- 
Dy.Registrar I/c 

Nona for the 1 parties. List on 

4• 4 • 97 for directiOns 

(V.N.IiehrOtr1) 
Vice-Cheirmefl 

16.1 4.4.97. 	Shri S.N. Tiwary, the counsel for the 

applicant. 	 I 	'kai L. 
Pleadings in this case are complete. )<, 

List this case on 12.5.97 for hearing be ore 	%\6' 

the Single Member Bench. 

/CBS / 	 (v.N. 1ehrotra) 

Vice-cihairman 



0.1. 21i./96 
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12.5.97 
Shri S.N.Tiwary ..Counsel for the Fp plicant 

Shri J.N. 	Pandsy .. 	Counsel for the respondents. 

arguments heard. Orders reserved, 

(V.N .11ehrotr) 
Vice-Chairman 

18 
13.5.97 

CIV' 
Orders pronounced and signed. 

(V.N.I1ehrotrs) 
Vice-Cairm an 

 


